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e/ ORDER

PER JAGADISH, A.M :

Aforesaid appeal filed by the assessee for Assessment Year
(AY) 2019-20 arises out of the order of Learned Commissioner of
Income Tax, National Faceless Appeal Centre (NFAC), Delhi
[hereinafter “CIT(A)”] dated 20.12.2023 in the matter of assessment
framed by Ld. Assessing Officer [AO] u/s. 143(3) of the Act on

30.09.2021.
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2. There is a delay of 72 days in filing the appeal by the assessee.
The assessee has given the reason for delay in filing the appeals. We
have considered the petition of delay in filing the appeal and satisfied
that there was sufficient cause for not filing the appeal within the

prescribed time limit. Hence, the delay is condoned accordingly.

3. The Ld. Counsel for the assessee has submitted that the Ld.
CIT(A) has passed the order ex-parte and therefore, the matter may
be restored back to the file of Ld. CIT(A) for deciding the issue afresh

after considering the submissions.

4.  On the other hand, the Ld. D.R argued that the assessee has not
made any submissions, despite of sufficient opportunities provided to

the assessee.

5.  We have heard both the parties and gone through the orders of
the authorities below. On perusal of the order of the Ld. CIT(A), we
find that the order has been passed by Ld. CIT(A) ex-parte for the non-
compliance of the assessee. We are of the opinion that keeping in
view the principles of natural justice, the assessee be provided with
another opportunity of hearing to substantiate his case before the Ld.
CIT(A). Accordingly, we set aside the order passed by the Ld. CIT(A)

and remit the matter back to the file of the Ld. CIT(A) to adjudicate this
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appeal afresh in accordance with law, after giving reasonable
opportunity to the assessee. We also direct the Assessee to appear
before the Ld. CIT(A) on the date of hearing without fail. In view of the
above, the appeal filed by the assessee is allowed for statistical

purposes.

6. In the result, the appeal filed by the assessee is allowed for

statistical purposes.

Order pronounced on 12" July, 2024.
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